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SHRI P. G. MAVALANKAR (Ah-
medabad): During the last week,
or so, not once but three times, the
Gujarat administration had been dec-
laring one after another hundreds of
villages as scarcity and drought affec-
ted. 1 have been demanding again
and again that the Central Govern-
ment must give adequate financial
assistance to the drought affected
State. No statement is coming. The
Minister of Parliamentary Affairs is
sitting. I should request him through
you to make a statement that the
Government -of India would assure
the State Government of Gujarat ade-
quate financial assistance so that the
scarcity hit areas would be adequate-
ly looked after.

*SHR] S. A. MURUGANANTHAM:
(Tirunelveli): Mr., Deputy Speaker,
Sir, in Tamil Nadu, Ramanathapuram
District, Pudukkottai District, Tirunel-
veli District, Madurai District, parts of
Tiruchinapally District which have not
got Cauvery waters for irrigation, and
Coimbatore District are facing actuate
drought conditions. In fact, starva-
tion deaths have also taken place in
Ramanathapuram District. I suggest
that these areas should be declared as
famine-afflicted areag if the Govern-
ment of India want to avoid further
starvation deaths in these parts of
Tamil Nadu. The Tamil Nadu Gov-
ernment have gequested the Central
Government to sanction Rs. 5 crores
immediately for the purpose of under-
taking drought-relief programme in
these areas. I appeal to the Central
Government through you that this
sum of Rs. 5 crores should be sanc-
tioned immediately to Tamil Nadu
Government so that famine relief
works can be undertaken forthwith.
If the Government of India commit
any further delay in sanctioning this
sum as requested by the Government
of Tamil Nadu, I am afraid that star-
vation deaths will not only continue
unabated but will also increase in
future,
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MR. DEPUTY-SPEAKER: Now we
shall resume our discussion on the
Bill... (Interruptions). These points
were not there in the agenda. Even
so you have mentioned them and they
have gone on record. It is for the
Government to take note of them since
I have allowed these things. Let us
get on to the business now. We re-
sume discussion on the points of order
raised yesterday, relating to clause 5.
You remember what we did yester-
day and it wil be a good thing to start
with what the hon. Minister has got
to say.

CLAUSE 5 (Central Gouvt. or National
Textile Corporation not to be liable
for prior liabilities

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): Sir, during the considera-
tion of clause 5 of the Bill, the hon.
member, Shri C. M. Stephen, had
raised a point of order to the effect
that clause (a) of sub-clause (3) of
claugse 5, as proposed to be re-num-
bered, is contradictory to clause 3 of
sub-clause (2) of clause 5 and as such
the Bill cannot be proceeded with, I
am quoting from Mr. Stephen’s yes-
terday’s speech:

“My submission is that ‘Save as
otherwise provided elsewhere in
the Act’ must be exclusive of this
clause. We are passing a clause.
When you say, ‘elsewhere in
this Act’ it cannot mean in
the same clause, ,..it can only be
elsewhere in the Act exclusive of
this clause, in some other clause;
not the same clause. There are two
mutually contradictory positions, It
is a gstultification; it is a statutory
fraud and should not be permitted.”

*The Original speech was delivered in Tamil.
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The point of order wag upheld by
your honour....

MR. DEPUTY-SPEAKER: I did not.
I did not give my ruling. I was only
formulating and summarising what
the other members said.

SHRI B. P. MAURYA: I withdraw
it.

I have already submitted to this
House that there is no contradiction
between clause (a) of sub-clause (3)
and clause (c¢) of sub-clause (2) of
clause 5. The contradiction was ex-
pressly avoided by the deliberate use
of the words “Save as otherwise pro-
vided elsewhere in this Act.” It was,
however, contended by the hon. mem-
ber that sub-clause (3) being part of
clause 5, the expression ‘elsewhere’
will refer to the other clauses of the
Bill but will not refer to any of the
sub-clauses of clause 5. I most humbly
draw the attention of the hon. mem-
ber to the observation of the Privy
Council with regard to the construc-
tion of exceptions in statutes. I am
quoting from AIR 1947 page 205. Privy
Council:

“It is familiar principle of statu-
tory construction that where you
find in the same section express
exceptions from the operative part
of the section, it may be assumed,
unless it otherwise apears from the
languages employed, that these ex-
ceptions were necessary, as other-
wise the subject-matter of the ex-
ceptions would have come within
the operative provisions of the sec-
tion.”

It will be seen from the amendment
which has been made to clause 4 (1) of
the Bill that not only the assets spe-
cified therein have been acquired but
also the liabilitieg specified in sub-
clause (2) of clause 5 had been ac-
quired by the Central Government. In
the circumstances, the rule of harmo-
nious construction has to be followed
in respect of clause (c) of sub-clause
(2) of and clause (a) of sub-clause (3)
of clause 5. If this is followed the
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construction will be that the liabalities
specified in clause (c) of sub-clause
(2) have been accepted by the express
words “ save as otherwise expressly
provided elsewhere in this Act”. That
being so, no amendment of the clause
appears to be necessary. However, in
view of the doubt which has been ex-
pressed and in order to make it paten-
tly more clear. I may be allowed to
move an amendment to clause 5, which

will read:

“Page 5,-

for lines 9 to 13 substitute—

“(a) save ag otherwise expres-
sly provided in this section or in
any other section of thig Act, no
liability, other than the liability
specified in sub-section (2), in re-
lation to a sick textile uhdertak-
ing in respect of any period prior
to the appointed day, shall be en-
forceable against the Central
Government or the National Tex-
tile Corporation.”

MR. DEPUTY-SPEAKER: Yesterday
we had a gentlemen’s agreement that
we must do our best to get this Bill
passed today. Therefore, let us pro-
ceed in a definite manner so that we
do not waste more time. I will give
you some information which I think
the Minister also has referred to &
little while ago. He has sent notice
of another amendment to this clause
with a view to removing certain rea-
sonable doublts. Although he says
that in his opinion this should have
been enough, even s0, in order to re-
move reasonable doubts, he has sent a
further amendment. It has been cir-
culated. It says:

“save as otherwise expressly pro-
vided in this section or in any other
section of this Act, no liability, other
than the liability specified in sub-
gection (2)-in relation to a sick tex-
tile undertaking in respect of any
period prior to the appointed day,
shall be enforceable against the Cen-
tral Government or the National
Textile Corporation.”
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[Mr. Deputy Speaker].

Of course, he will move it at the time
of moving the amendments. In view
of this, one of the objections has been
overcome. I think that objection is
basically met. Now we can proceed
with the clause.

The amendment will come when the
stage of moving the amendments
comes. Now it it only relating to this
point of order whether we can pro-
ceed with the discussion of thig Clause
and 1 have said that, in view of this,
we can now proceed.

SHRI S. M. BANERJEE (Kanpur):
I would like to know from the hon.
Minister about this particular amend-
ment which he has moved. ..

MR. DEPUTY-SPEAKER: He has
not yet moved. You can raise that
when we discuss the amendments.

I think, we can now proceed. Cer-
tain amendments were moved yester-
day. Those amendments which have
moved yesterday are treated as moved.
There are two new amendments. One
is amendment No. 232 given notice of
by Shri S. M. Banerjee. ,.

SHRI S. M. BANERJEE: 1 withdraw
that. I do not want to move that.

MR, DEPUTY-SPEAKER: The Mi-
nister may move his amendment.

SHRI B. P. MAURYA: I beg to
move:

Page 5,-

for lines 9 to 18 substitute—

“(a) save as otherwige expressly
provided in this section or in any
other gection of this Act, no liability,
other than the liability specified in
sub-section (2), in relating to a sick
textile undertaking in respect of
any period prior to the appointed
day, shall be enforceable against the
Central Government or the National
Textile Corporation” (233)

MR. DEPUTY-SPEAKER Now we
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have a discussion on all the amend-
ments moved to Clause 5.

DR. LAXMINARAIN PANDEYA:

:..‘He is not here. Mr. S. M. Baner-
jee.

SHRI S. M. BANERJEE: My first
amendment is amendment No. 77. I
have explaineq it yesterday. May I
invite your kind attention to page 5
of the Bill:

“(c) wages, salaries and other
dues of employees of the sick Tex-
tile undertaking, in respect of any
period after the wmanagement of
such underetaking had been taken
over by the Central Government.”

This does not give protection of
those wages and other dues which
were due to the employees, to the tex-
tile workers, in the period prior to
take-over. Some mills were taken
over before the appointedq day. For
example, I will give the instance of
two mills taken over by the Central
Government and the State Govern-
ment in Kanpur, Muir Mills and the
New Victoria Mills.

15.00 hrs.

Now, the workers were not retren-
ched. Some of the workers may be
retrenched. But later on, I got a let-
ter from the hon. Minister, Shri Pai,
that in those cases where the gervices

.of the workers are transferred to the

nationalised sector, the interests of the
workers will be properly safeguarded.
That is why I have muved an amend-
ment in order to translaie that assu-
rance into action. The smendment is
for omission of “ in respect of any
period prior to and after the manage-
ment of such an undertaking has been
taken over by the Central Govern-
ment.” But this does not mean any
protection to the period which is prior
to taking over that establishment or
the undertaking. So, I will request
the hon. Minister to accept this amend-
ment which stands in my name and in
the name of my hon. friend, Shri
Indrajit Gupta. 1f this amendment is
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accepted, that will safeguard the entire
period whether he was employed in
Singhanias or Baglas or Thapars. This
entire period will be covered when
the mill is taken over and national-
ised. Otherwise, it will go against the
spirit of nationalisation and the vested
interests and reactionary forces led by
many political parties to scandalise
nationalisation will try io sabotage
this bit of nationalisation and our de-
mand of nationalisation of the entire
textile industry. That is point No. 1.

My another amendment to the same
clause is No. 99. He has already ac-
cepted that amendment and has moved
his own amendment. Then there is
another amendment of mine No.
100 What happens is that in-
dustrial disputes take place and
the courts give a decision or
award, whether it is arbitration or
adjudication, in favour of the emplo-
yee. That means, supposing this arose
in 1900 and it goes on till 1922 or 1971,
then, in such cases, the Labour Courts
might have taken decisions, Now,
what will happen? Will those deci-
sions or awards in favour of the em-
ployees be honoured? They should be
honoured and the amounis due to the
workers should be granted even if
they related to the period prior to the
taking of over of these mills. I hope
the hon. Minister will take a note of
this and this amendment of mine.

MR. DEPUTY-SPEAKER: You ac-
cept his amendment?

SHRI PILOO MODY (Godhra): But
not nationalise them.

MR. DEPUTY SPEAKER: At least
we must nationalise you.

AN HON MEMBER: Rationalise him,
not nationalise.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): He is large enough to be
shared by everybody.

SHRI S. M. BANERJEE: I hope
these amendments will be accepted by
him as he has already accepted the
spirit behind them. I am prepared to
accept similar amendivents it brought
by anybody. He has actually discus-

DECEMBER 11, 1974

(Nationalisa- 2
tion) Bill

sed these with us and [ am thankful
to him. If these amendments come
later on, I am prepared to accept them.

This Amendment No. 77 ig the subs-
tance which goes into the various as-
pects, larger interests of the employees,
protecting the rights of tne employees,
the dues of the employees, pensionary
liability and other things. So this is
very essential, and so I am moving
this. I request him to accept this
amendment.

it 7w fag wk (32 %) ¢ e,
FATS s HIX 83 X 87 aF wAMA
¥ | qgAT AMEA T 5 F T8 HTIEH
¥ Y ag wgr a1 & fauw faw ¥ qd
F srafy #Y qFrar 9 o & ag arfacs
FITORA AT FHT FIHT I AGT
o1ar &, 9@ & Arfes § SwA aqgA
faar 9= 1w EoeT ag & w0
ag AfaFt A awrar wfew 9v /g =g
AT | 98T & WTfaHl § g F 7
e , A wfawt Y favadt § a8
I 7T R AEY Eran al 5w FE aTT
YT FTLIRAT T AT T & 1 I7 &7
Frew ag § fF 5 9gw F mfawi @
YA FAT AT AT AALL TE T AGH
FT T | AfFT T T 9@ w4 famr
FqifE FwETe ¥ w7 f& I w1
YEz w2 wife F aF@r ww AN
e arfas S 98 FT ® & 99 ®)
g FT A FOFIT A (STl @,
gl # A 1 ) fwoag g
FTETT FT FATUT GHT, 9§ & A’ g
ww AT @A & 1w w wrlE
st wEY AT @ @ I¥ R agaA
FUO | AAG T ZIATT AT IF F AW
ga afz & fax & o e &
fafaeed & faor § 9T fg W TEe
fFh §, uF Arfas F7 weat & qw 47
faqr, Ia Y AT &Y &7 @Y 97 W
T &1 fAoiq WA ATAT 97 | IF A4
gorTe 7 ¥g faggy fear | & qogld
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[ zrw fag wré)

F] It NATT w3 wife F A 2
g ¥ fo¥ awge wrfes ¥ qra =@
straw, afew foregia araer faar 297 &
ag a7 #1 § 1 3afad wfawy % awmar
FIQ F A7 TR AT FARIH
FAra2g & | A1 fwat w1 awrar frewar
& afad ofe %1 ag g fawr wifas
7 A, g% F1 TaTs TE¥ |

AT AT 78 & TG G
FIT0 IR ITHFA FT TI7G AW FIH
‘gt fwEr WY wafa F gy ¥
¥ ag garga g fF5 9@ <@
‘qraTa’ F&1|  Ufw fakadr & 93 @1
Sag qE0 F 9 7 & {Awedy g 1 Ady
A ATHFTTF IF T T I q1T9GFAT
F41 qfY ? g %z @ & f gurdy wfw
IaT 4G & W@ &, Faq A 2 @
§, famdastiiz 1 |1 & | MT 38 M
FI1aE ORI F & | HY qgA 4
F4T 41 3F AEL T & 929 AwgU
# alw, Fa= oF faa Y avq FT @
g 1&W3 12 1@ & & FIT 3T
A Atz §3 M €0 uHo Wgo
CARICIE |

Q% #TF FT AgY § AMTAT ITA7T @
T AT WGl | AWEE Fg 1@ § AYA
T afe7 (rar gy strar § 1 79g3
®E 7 A AT AFACE | WA FT
A SaTaETd TAART AT & 1 1 FUL
12 @T@ &34T Aegdt &1 arfase w2
F g mar § ¥fFT w9 aga 4@ 7
® § \ fox %87  fF waraerdy gardy
@i g F0i A R ? wg WAL AZ
FaTRIQ @Y a9 & A waET -
HI0 GHA AGL 31 THAT § | WL ATq
FAgll #Y T Y AT A A8 § A
T8 TTFOT AIIHY T3 AT 93T |
FAFT T WY YR FT - qwaA
@ T | 3T WH F I WIT
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oty %X @ § | faq A age smawr
FIAT A1fed ar 57 A wiqd far ady
T I AT AnaA ag & f5 “fRaa
feT 8 " #Y Qe FT fzar wlQ zasy
&Y @ 7T fzar s | faqq fas w08
T8} 1 9g & @em F 3T w1 |
9 27 wEx foar w@y &y wagd w1
Fgl wat & ora agatT £ 1 qwgld A
F1 fa ga ez szad § @Y 18 730
gH I 93rad | IR Fgl fF AT
T 7g fgear A1 gw sa1_T 19 FF
FA130 wa faw arfee & wrg v g#
T 34T | 3@ q7g @ 9131 3:31% aAT #
q & #awA faar | wagli ¥ qarA
T TIT FR FFC FTR (a1 A1 77 w7
fasr ¥ 1972 AT 1973 § arfez FAT
& frar At ona % & f gra darad
g1 TEY ar g A% Gl § | w19 38 AT
¥ ar afgw amr @ § fx faaa feq
F qd %1 F18 780 1 a3 IfaT Af {7
TG BT | R WA @1 S1QUT | F
TaiHz 4 730 Mg g w0 faw &1
HIGT 1-4-1946 &1 2% wE< fFwar
F A FA F a2 1969 ¥ 23 A1@
78 BATT 863 &1Y qagdl & wrfasde
®T ¥ TeadT T wqr A F74@T )
1970 ¥ 33 7@ 59 AT 906 79T,
1971 # 429@1@ 32 EATT 650
T, 1972 ¥ 40 ATA 84 AT 968
%IT AT 1973 ¥ 37 @@ 89 AN
912 7Y AT AEY FIY 1 £ oQH oWTE o
15 9@ 36 GAML ATTAY 19X AT A¥TH
¥ 30 9@ 3a¥ 1 3@ A€ A 48 A
wfwr 83 ar@ %Y A Y E qafF 1946
A 3 ig A< afl f&ar w1 ar @9
rfadz gAY qur €08 oWiE oFY uf
11 §1@ ®Y &Y 4 | wa wra afqw qar
@ § fr fma faa & qd & fag 21 sm
faediare o} & a1dY 1-4-1974 ¥ ag¥
FT worgdf w1 A€ 4% ag v 1 83



245 Sick Tex. Und.

@ Ty oF faa & few @1 g, A
3T WA FW F a1 F 21 M A AT
Fga § fF amq ga o a7 a1
FmT A& | N AT w1 AT Y
3aF =9 g3 § o ow gwie wqav
fasr #1 womasr @ A AN F
FATAT 83 AT@ T F FAF KT FAT @90
83 W@ ®IAT &F & AMT 2% WA
fFat § @@ T a1 &7 § | AR wOA 9
% qaz e frnw s fag § 1 7@ oF
THT LT A A3 A A May @9 & qgav
sy g off §r &Y aagsi F1 A
gy 7t famats 1 agavg A Awged
#F fgat aT gsrarT AgY QAT =I1fEy |
qagd #Y AW AR faawy arfza o
srax fafaezt &1 Y aramr & 1 &
TR garfwa e AT g | SR ATHT
e1gaeT fRar gnm | ¥ ARY 4ET §
g § fx anmw fafaees a1 saden
gag . ..

off oYy WYEY : AT /T G
"TFAT § |

it 7w feg Wik : =79 WA QQ QY
qa ara o | wraE fag o Y & g
W R | g8 WU AT AW AT §
qutefaal ¥ Y AY g . .

st 7 qavafa £ a7
w1 ?

ot v fag wek : W79 R/IAT R
Zfad | w1aF 32 F AL A faav dy od
Ria

ot vy W AR § 3T AT
My

sitow fag Wik : ¥ 5 W W
aY agmA § | oF aY ag & % “tAaa
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fe7 & 99 " &1 A 1 faar W
fraa fea & q@ & I arawy srad q
g w1 g fanr § f5 faav fea w qd
FIATRY AGZA FT 6\ AT RN AT
AFUTTRA FTQILAT BT L & famg
sHET A7 F foq § "aa § Y o
A%y § a1 § qeAT A1gal g 5 fwT aar
FaT ? H1q gAY 29T WA, gH ATIRY
HIAY 29 ¥ 3N, Awig gArA Fat aw
ar ag WY & A0 wfwa ome 33 f4 w34
AT 33T I8 @ AL HF &Y AT ag g
a1t 1 ag AfasiT garr AT wifgy
AT ¥ qAL FAIQ FA Ay §
vast gn fody WY gaq agw 7T ag
FIHTA WZ FATUE AL AT A7
g1 =1fgd A3  qT qraway A AqAr
arfg™ | 7T Fga § fF AwgT NG arar
T T ATT § | T A F AT §,
ag § AAAl TFAT § | &¥ A fAaq
fza & qd &1 97 arEwaY 2 ATAY [T
fagra 2w wifgd

gAY AT anraq ag § f3 ‘w2
weg AT g AT fAsra A7 =ifgm Aic
ag “afl” fawra gav wfgd and ag;
37T gHd § 38F1 fasrd ) fgoanAr
atal A8 #¢ a£q § ag faww
srfgd | g1 FTAFA§ a¢ QAT Tfgd )

ALY QAT AnvaT 73q 41a a2
& AIF aAadt § fF Ay Adna ¥ aq
ITLATAT | 34 Fg ATAd WY § | a@feg
# fagea a1 g o 7L a9 qom@ar w1
g AFTTFT A |

SHRI S. R. DAMANI: (Sholapur):
Ibeg to move:

Page 5, lines 4 and 5.—after “Textile
Corporation” insert—or the State
Textile Corporation, as the case may
be,” (140)
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SHRI C. M. STEPHEN (Muvattu-
puzha) Mr. Deputy-Speaker, Sir, after
seeing the amendments moved by the
hon. Minister I now feel that the pur-
pose of most of the amendments
moved by me has been more or less
served.

Now, Sir, the reservation that most
of us had was with respect to the pro-
visions in the Bill as such. That is with
respect to the liabilities prior to the
takeover of the management, Some-
body will be liable to take care of
them. The amendments moved by
the Minister, taking the totality of it,
wil! now present the following picture
with respect to the giatuity, pension
and terminal benefits. The National
Textile Corporation takes over the
responsibility, not with respect to the
period of subsequent to the takeover,
for the entire period of service.
Therefore, the terminal benefits should
take care of this as far as I can see.

SHRI PILOO MODY: How do you
come to this conclusion?

SHRI C. M. STEPHEN: You will
please go through the amendments to
Sections 14 and 15. Amendments to
Sec. 15 definitely come to that. That
is, the gratuity, pension and other
benefits specially with respect to the
provident fund, whatever fund is
there, will have to be transferred. If
no amount hag been paid in time into
the provident fund, then there is an
amendment to Schedule which speci-
fically states that the former arrears
of provident fund wculd be collected
from the amount payable to the owner.
I am absolutely clear in my mind that
once the management takes over the
liability with respect to the provident
fund, the management will not be able
to, whatever is the provision in the
Bill, keep that part payable, the em-
ployees’ due, in vacuum. Jt will have
to be filled up. The basic thing is, the
management takes over the lLiability
with respect to the pruvident fund.
The entire provident fund willbe
transferred to the new management
and the management will con-
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tinue to be answerable ty the wor-
kers for the provident fund. When
they say that with respect to gratuity,
they will be answerable, that with res-
pect to pension, they will be answer-
able and that whatever provident fund
is there, it will be transferred back
and they will be answerable for the
provident fund. it will certainly not
stand to logic and administratively
it will not be possible for the
National Textile Corporation to con-
tinue to say that even if there are
some arrears still due, that will not
be paid in. The moment you aecept
the liability with respect to pro-
vident fund, it automatically follows
that this will have to be paid in
and I am absolutely sure that the
Minister will come with some state-
ment on this particular point which
I am mentioning. Provident fund
is taken care of. What then re-
mains is only arrears with respect to
wages and salaries. For the period
prior to take-over, the position is very
clear. With respect to pre-take-over
period, management will not be res-
ponsible. With respect to the post-
take-over period, management will be
responsible. The post-take-over pe-
riod in certain cases covers the period
from the year 1959 and then it goes
on to 1961, 1963 and so on. The last
period relates to the year 1972—quite
a large number of years. I do not
believe, Sir, that the organised textile
workers could have alloweq this thing
to remain in complete arrears, accu-
mulated for such a Jong period. Wages
could certainly not remain accumulat-
ed for a period of 13-14 years conti-
nuously. 71t can only be for a small
period. Even if it is there, that is pro-
vided for in the Schedule. A great
thing has been done by lifting up the
priority to number one position in the
pre-take-over category. So far, the
position has been that wages due to
the workers took number two posit-
ions in the pre-take-over category.
Now, the Government have agreed to
raise it to number one position in the
pre-take-over category. There is a
substantial amount payable to the em-
ployers. Of course, I do not forget that
about four to five mills have to get
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only Rs. 1,000 and all that. Checking
up of these mills history would show
that these are the mills which were
taken over not yesterday snd day be-
rore yesterday, but yeais back. With
respect to those mills, accumulation of
wages is just not a possibility at all
and even if it is there, I am absolutely
sure that that will be settled somehow.
Specific provision has now been made.
I do not press for 2 complete restruc-
turing of the whole thing. The textile
mills became sick, they were sinking
and Government went intg that ques-
tion. I certainly do not want that
Government shuold take-over the lia-
bility of a person whko has brought it
to the brim of drowning. I do not want
that to be taken over by statutory
pcwers., But, it does not mean that
collective baragaining will not be pos-
sible. It does not mean that the orga-
nised working class will not demand
that the payment be made. Whatever
be the law, it the law for the workers
is amended, they will be able to come
to some settlement with the manage-
ment. The only thing is that when
they have a claim against the former
owners and if it is conceded, then, of
course, with respect to other liabilities
also, it is possible that in law, the
pressure can be mountes up against
the Textile Corporation, and therefore,
this bifurcation between these two
periods, the pre-tske-over period and
the subsequent period is embodied in
the whole scheme of things. Once
that is conceded, wages and salaries is
the only thing that has to te provided
for and there is not much of a risk.
Therefore, vital modifications have
been effected. A series of amendments
have been brought forward, amend-
ments to Clause 4, amendments to
Clause 5, amendments to Clause 14,
amendments to Clause 15, amendments
to the Schedule and so on. The totali-
ty of the whole thing is
that, as Mr. Banerjee said yester-
day, about 80-85 percent of the de-
mands put forward by the Members
of this House have been met. What
remains to be met is something which
cannot be met under the scheme of
things. I am able to appreciate that,
and therfeore, I must congratulate the
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Minister for the openness with which
he reacted to thesa criticisms from
this side and brought fo~ward the
amendments. I must say that here is
an instance which shows that Parlia-
ment can assert and tlie sssertion of
Parliament will have to be accepted.
1 congratulate the Minister for having
bowed to the will of Parlioment to the
extent possible, and for having
brought forward the amendments.
Now, the Minister has given
notice of amendment of No. 52.
There you have said, “in relation
to any matter not referred to in the
proviso to sub-section (1)’. The pro-
viso is gone. It is sub-section (2). I
have not seen an amendment that
way. Sub-section (2) must come in.
I do not want that to be overlooked.
Otherwise, dangerous consequences
will follow. He may take note of it.
Amendment 52 may have to be pro-
perly amended. There was a proviso.

SHR] SEZHIYAN (Kumbakonam):
He has 1.0t moved amendment No.
52.

PROF. MADHU DANDAVATE
(Rajapur): You are congratulating
him on 52?

SHRI C, M. STEPHEN: Even with-
out that, I congratulate him, because
that is not very material. If that am-
endment is there, there is this lacuna.
That is what ] said. Even if there is
not that amendment, nothing happens.

I am more or less satisfied with the
amendments that have been moved.
I certainly hope that other members
along with me will now allow the Bill
to get through the other stages so that
it gets statutory sanction,

SHRIMATI ROZA DESHPANDE
(Bombay Central): My amendments
are Nos. 93 to 95. In this Bill, though
Government have taken the responsi-
bility of pre-take-over period for pen-
sion and gratuity, they have totally
avoided taking responsibility for pay-
ment to the workers of wages, pending
bonus and provident fund. In my
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speech, I had said the workers had
given this provident fund to the mill-
owners who had run the mills with
this as capital. The provident fund
which has been taken away has been
eaten up by the management of these
mills. There have been frauds in so
many mills. Government know very
well that this money has been diver-
ted by the managements to so many
other industries. It was not that they
were going into losses. There have
been frauds and who are suffering?
It is the workers. I know nationali-
sation is wanted by the  workers.
They welcome it. At the same time,
the workers would resent Govern-
ment not taking any responsibility of
the payment of wages and bonus
which has been taken away by the
millowners.

Here there is another amendment
to the effect that priority would be
given in the Schedule, but this is not
going to be sufficient. The banks
which had given loans to the millown-
ers at the time the mills had not been
nationalised were a party to the fra-
uds of the millowners. That is why
the Government must take full res-
ponsibility for the payment of wages
and bonus to the workers prior to the
take-over. Do Government expect the
workers to go to court and engage in
litigation? It is your responsibility.
You have taken over the management.
In fact, you should go and attach the
other commercial companies of these
millowners where they have invested
this money of the workers. Through
fraud, they have taken away the mo-
ney. It was not that they were
going into losses. I again empha-
size this—don't you bother about this
payment to the nationalised banks be-
cause that money was given to the
millowners by these private banks
and they were party to the frauds.

I press my amendments. I want
that Government take responsibility
for payment of provident fund also.
You can take responsibility for grat-
uity and pension. That money has
to be provided for. Provident fund
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money runs into lakhs and lakhs. Go-
vernment had not taken any responsi-
bliity to pay them their provident
fund and therefore I press my amend-
ment.

SHR] SEZHIYAN: My amendment
No. is 103. The amended sub-clause
2 protects the advances of the Cent-
ral Government, the National Textile
Corporation or the State Textile
Corporation and the wages, salaries,
etc. in respect of any period before
the management was taken over.
My amendment wants to give equal
priority to the guarantees given by the
State Government or by a State Tex-
tile Corporation to the banks and
other financial institutions in respect
of loans given to the sick textile un-
dertakings and all loans advanced to
such undertakings by banks and other
financial institutions and any -credit
availed of for the purpose of trade or
manufacturing operations in the per-
iod after take-over of the manage-
ment. If this amendment is not put
in there is the danger that many gua-
rantees given by the Tamilnadu Gov-
ernment will be in jeopardy. As much
as Rs. 732 lakhs had been given
and the Government of Tamilnadu
and the Tamilnadu Textile Corpora-
tion have issued gurantees. A sum of
Rs. 230 lakhs had been given in the
form of loans and a sum of Rs.
Rs. 133 lakhs had been given by the
State Government for sales tax, elec-
tricity dues, property taxes, payment
to bankg against earlier guarantees,
etc. The Tamilnadu Industrial invest-
stment Corporation have given loans.
You are giving protection to unsecur-
ed loans. These are secured loans
for which no protection has been given
in the body of the Bill. I ask the
Minister to take this into considera-
tion when it finally comes up before
the House and give it working or pra-
gmatic shape, at least in the rules if
not in the Bill. If that is not done
and if the Bill is passed and imple-
mented as such, the Tamilnadu In-
vestment Corporation will suffer a
loss to the tune of Rs. 16  crores.
They have given the loan but with
the way the compensation is being
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worked out that will be simply wiped
out because you have not protected it
under clause 5.

Mr. Stephen is not here now. He
was paying a compliment to the hon.
Minister which is all right but he did
so on a wrong amendment, amend-
ment No. 52 which he thought was
accepted and he euologised the Min-
ister. Being a gentlemen, once hav-
ing paid a compliment, he did not
want to go back when he was told
Amendment 52 was not moved by the
hon. Minister. I feel that Amend-
ment 52 in its present shape should
be moved.

Sub-clause 2 is going to be sub-
clause 3; you are going to amend it
and by that amendment you say; no
liability other than the liability speci-
fied in sub-section 2. Those have
been protected; they are not going to
be affected by the new sub-clause
3(a). When you come to 3 (b), you
say: “no award, decree or order of any
court, tribunal or other authority in
relation to any sick textile undertak-
ing passed after the appointed day in
respect of any matter, claim or dispute
etc.”. Amendment 52 says “in relation
to any matter not referred to in the
proviso to sub-section (1).” It should
be sub-section 2. You have not pres-
sed that. What consideration you
show to 3(a), you should show to 3
(b) also. There may be an award in
respect of a bonus etc for the em-
ployees. Why not give protection?

SHRIMATI PARVATH1 KRISHNAN
(Coimbatore) : There are four amend-
ments in my name. First and fore-
most is the one about clause (c) of
what will now become sub-clause (2)
and clause (b) of what will become
sub-clause (3). These are extremely
important and 1 would appear to the
Minister to accept them.

As regards the sick textile mills,
Government has been acting like
Kumbhakarna for years. The trou-
ble started many years ago. We from
the working class were pointing out

DECEMBER 11, 1974

(Nationalisa- 254
tion) Bill

time and again the mismanagement
and the super profits that were being
made while the mills were neglected.
One after another mills were closing
down. Hundreds and thousands of
workers offered satyagraha. In Kale-
eswarar Mills in Coimbatore, way back
in 1958 hundreds of workers went to
jail offering satyagraha demanding
take-over of the mill by Government.
Government continued to sleep, snor-
ing to glory. Workers in sheer des-
peration advanced money from their
provident fund (by special sanction)
to reopen the mills. At a time when
Government was saying, “Please make
the workers save” and the national
savings become the “in-thing” for the
Government and the footling janata
insurance etc. was being emphasised,
at that time, the hard-earned money
of the workers was given as loan to
the millowners to re-start the mills
and run them, while we continued to
say, “Please wake up and take over
these mills.” I am not going into that
long history, but there is no safeguard
in thjg Bill regarding those amounts.
Kumbakharna is still only half or
three-fourth awake. Since yesterday
he is a little more awake............

MR. DEPUTY-SPEAKER: He is too
small to be Kumbakharna.

SHRIMAT] PARVATHI KRISH-
NAN: But he represents the Govern-
ment which is big, at least in num-
bers.

Even after the Bill was introduced
in the Lok Sabha, gradually the awa-
kening was going on. We got a flrst
list of 37 amendments on 8th Novem-
ber. A few more were added in the
name of Mr Maurya on the 1lth.
Then a little more black coffee was
given and a further list of 15 amend-
ments came. Then on 6th December
and 7th December, after various dis-
cussions, some more amendments
came. I agree with the minister that
he has been very receptive. The
amendments have been what we have
been asking for, but still he hag not
completely woken up. I am not talking
only about the provident fund which
has been embezzled by the employers
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by not being paid into the P. F. ac-
count. I am referring to those am-
ounts which were withdrawn by the
workers with special sanction and
given for running the mill at jeast for
some period and then they closed down
again.

This went on over a period of times,
nearly 10 to 12 years. Now when you
specify here that you are liable only
for any period after the take-over of
the management, what happens to
their earlier savings? You talk all
the time about the compulsory deposit
scheme, no increase in wages, no in-
crease in dearness allowance. For the
Central Government servants three
instalments of dearness allowance are
due. They are clamouring for it and
you are not prepared to pay it. You
say that the workers should save,
they should not spend too much,
You have allowed money to be taken
away from the hard-earned savings
of the workers so that they can have
employment and also get back that
money when the production and pro-
ductivity increases. Unless and until
you ensure that whatever belongs to
the worker goes to the worker, your
lecture on production and product-
ivity has no meaning. The worker
gave his hard-earned money so that
production may go on and now the
mill-owners, the sharks, have run
away with that money also. There-
fore, the Government as the custodian
and guardian should see that the re-
turn of the money to the workers is
guaranteed,

Then 1 come to my amendment No.
135. There were some small indust-
rialists who accepted smal] deposits
of Rs 2,500 or Rs. 5,000 from people
to gtart 3 mill. When they become big
mill owners, they walked away with
that ‘money. What about safeguard-
ing Such money of the people? In
Coimbatore and other districts of
Tamil Nadu, such cases are there. I
would appeal to the Minister that he
should give some safeguards to those
people who have advanced money SO
that industrial development takes

AGRAHAYANA 20, 1898 (SAKA)

(Nationalisa- 256
tion) Bill

place, production goes on and the na-
tional economy develops. Many people
who have made this type of in-
vestment are small people like retired
government servants or petty shop-
keepers and their savings should be
protected.

My last amendment deals with the
awards, decree or order of courts.
Only this morning we had a statement
fromy Shri K. R. Ganesh about the
implementation of the agreement in
IDPL. Here the Minister comes, like
half-woken Kumbhakarna and says
let us give the go by to all the labour
laws, awards decrees and so on.
There are labour legislations which
government have brought forward
after continued fight by the labour.
Whenever the Government go to the
ILO, they always champion the cause
of labour. I am asking the Govern-
ment only to honour those pledges
and implement all those awards dec-
rees and orders., We will help them
to find the money for that. Once
they take over the management of
those mills, they have to take over
the liability of decrees, orders etc.
It is binding on them. Further, it is
a fundamental right of the working
class which they are not going to sur-
render. I would request the hon. Min-
ister to accept this amendment. If he
does not, we shall certainly press this
amendment. o

SHR1 S. R. DAMANI: Sir, though
1 have moved twelve amendments, I
will confine myself to amendment Nos.
146 and 147. When I spoke on the
general discussion I said that I have
never sten such an ambiguous Bill
There is no criteria on the basis of
which the value of the undertaking
has been calculated. As I gave the
example the other day, in ome city
two mills have taken over, which are
of the same capacity and size. Yet,
the difference in compensation is about
100 per cent. While one mill pot a
compensation of Rs. 1 crore another
got only about Rs. 50 lakhs. I hope
the hon. Minister will clarify this be-
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cause in the reply to the general de-
bate he ‘could not clarify what crit-
eria they adopted for arriving at the
compensation for these mills,

Many members have spoken about
the workers’ arrears or dues, speci-
ally the provident fund dues. I think,
that is an important thing. When the
Government has taken over an under-
taking, the dues of the workers inclu-
ding the provident fund due should
be paid to them. I want to draw at-
tention to the fact that the condition
of the industry is much better. Last
year all the units made good profits.
Therefore, why should there be any
hesitation to pay off the liabilities of
the workers, the dues of the workers
which are due to them since long?

Now I come to my main points.
The Maharashtra Government had
taken over seven or eight mills on le-
ase and licence basis. The purpose of
the Government was to give employ-
ment to the workers who had been
thrown out of employment consequent
on closure. There were So many legal
complications. They had to go to the
courts and get the mills taken over on
lease and licence basis and provide
employment to more than 25000 wor-
kers and for so many years. In that
period the Maharashtra Government
had lost Rs. 4.81 crores. The ad-
vances made by the State Corpora-
tion are included in the category of
secured loans. But why have they
not included the advances and others
given by the State Government when
the Maharashtra Government was
running those mills on lease and lic-
ence basis? That period has not been
taken into account. After all. these
mills have come to the State Corpor-
ation. I do not know what is the
criterion or the basis. They are not
accepting the losses incurred during
the period when the mills were taken
over and employment was provided
to so many workers. These should
also be included in the category of
secured loans.

Now they have given dﬂ!erent cat-
egories. But nobody can say how
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much théy are going to get, whether
the first priority or category will get
hundred per cent or less, how much
will the second category get and s0
on. The membery of this House
should know which category is going
to get full

Some changes have been made in
respect of wages and other dues of
workers. I thank the Minister for
that. 1 only hope that, after these
changes, the workers will get all their
dues and arrears.

As I said, we should know which
category is going to get their full am-
ount and which category is going to
get less. The basis should be made
known so that the House can under-
stand the intention of the Govern-
ment, the basis of calculations of the
Government.

I want to make only three submis-
sions. One is that, during the lease
and licence period, whatever amount
the Maharashtra Government or any
State Government had invested or
paid should be treated as secured
loans.

Secondly, State Governments have
given guarantee to the financial insti-
tutions for running mills or for get-
ting advances. That also should be
accepted and provided for.

Lastly, I want to say that there are
many mills where the State Govern-
ment has given guarantee to the
workers to pay them only 650 per cent
of the DA on the understanding that
they will not to retrenched and the
mills will be run as they were not in
a position to pay additional DA. Now,
the workers are agitated. This ar-

‘rangement also should be fulfilled. It

is also a liability because it is the
result of an agreement between the
State Government and the workers.
But there is no mention about it—
whether the National Textile Corpo-
ration or the Government will take
them over and whether these agree-
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ments and the assurances given to
the State Governments are going to
be honoured or not. These are my
three submissions and 1 hope the
Minister will reply to these points.
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SHRI RAJA KULKARNI (Bom-
bay—North-East): I have five am-
endments—two for Clause 5, one for
Clause 14 and two for Second Sche-
dule.

MR. DEPUTY SPEAKER: Clause
5 only we are discussing just now.

SHRI RAJA KULKARNI: Yes, Sir,
I am confining myself only to clause
§. My two amendments are Nos. 172
and 173. There is a printing mistake
in No. 172. I would like that that
should be corrected. This is the
printing mistake. In line 3 instead
of the word ‘lease’ it should be
‘leave’. I request that necessary cor-
rection should be made. The amend-
ment No. 172 takes care of the liabi-
lity which I consider to be there on
the part of the Central Government.
This amendment is to the proviso A
of Clause 5(1) wherein Government
says that “after such undertakings
have been taken over by the Central
Government.”

16.00 hrs. |

Now, the Central Government has
completely forgotten the historical
process of various actions that were
being taken in the interest of the
country, national economy and con-
tinued employment. In 1972, the Sick
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Textiles undertakings take-over man-
agement Bill was passed then the
management was taken as a uniform
measure for all the sick mills. Prior
to that, various types of actions were
taken under Section 15 or 18 (a) of
the Industrial Development and Re-
gulation Act and the liabilities aris-
ing out the actions taken by the Cen-
tral Government and the State Gov-
ernments, in particular, have been
completely forgotten. The Central
Government was not prepared to take
any risk for a long time and from
1959 onwards the State Governments
were asked to take the risk. Whe-
ther it is in Tamil Nadu, Maharashtra
or Gujarat, the State Governments
took the risks and took various ac-
tions under Industrial Development
and Regulation Act. Now, every ac-
tion was not management take-over.
Here the words used in sub-clause to
proviso (a) are that only when the
Central Government takes over the
management thereafter it accepts the
liability of the amounts advanced.
This may be true for those mills
which have been taken over under
1972 legislation but what about a
large number of mills which the State
Governments had taken under leave
and licence. The management was
not taken over under this statute. It
was under leave and licence system.

As Mr. Damani pointed out it was
Maharashtra which took the lead and
made all the sick mills into healthy
mills. All of them today—except one
or two out of twenty-two—are profit-
making mills. The Maharashtra Gov-
ernment invested about Rs. 22 crores.
In 1972, when the management of the
ten mills was taken-over by Central
Government, seven mills prior to 1872
were run by the State Textile Cor-
poration under leave and licence basis
and Maharashtra Government has in-
vested Rs. 4 crore under leave and
licence system in these seven mills.
That is State Government’s money.
Where is the guarantee for the money
that has been invested under leave
and licence system? We would like
the Minister to clarity on this matter.
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My amendtient seeks to amend this
clause (a) to proviso saying it is not
take-over by the Central Government
but Central Government or the State
Governmént, including the amounts
advanced by the State Government
during' the period the Mills were
taken over on leave and licence, by
the State Government or State Textile
Corporation.

Why was this sum of Rs. 4 crores
invested? This money was invested
for the workers’ continued employ-
ment and guarantees were given by
State Government to private parties
who were invited. The State
Government to stood guarantee for
the purpose of not only their continu-
ed employment but also for the pur-
pose of giving the workers the bene-
fits accruing to them. An assurance
was given to those thousands of work-
ers in the City of Bombay. Now,
there is no provision for it. As Mr.
Damani has rightly pointed out, there
was a fifty per cent cut in D.A. The
State Government, while taking over
the 22 mills, had given a solemn assu-
rance to all the workers in Bombay
téxtile mills that the D.A. cut would
be restored when the mills start mak-
ing profits. They were either under
the ‘leave and licence basis’ or they
were under some other basis—it was
not on actual management takeover
basis. Now, the workers are waiting
for the restoration of their D.A. cut.
This is the liability arising out of the
guarantees and assurances given by
the State Government. Therefore, the
Central Government must accept this
as a liability. We have not sought
here that the money should be paid
immediately. But, as the proviso to
elause 5 says that the Government
accepts the liability, that liability
should be in termg of the two am-
endments which I have moved.

Now, this guarantee clause refers
to all these liabilities arising even
prior to the takeover of the various
mills by the Maharashtra Govern-
ment. There was a private manage-
ment of the mills under some other
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basis in 1059, 1962 and 1968. The
National Textile Corpordtion came
into existence only in 1968. If it de-
cides to ‘take over these mills, how
can it disown the liabilities arising
out of State Government’s guarantees
and assistance. 'The Maharashtra
Government made these as viable
units. Today, if NTC wants to cen-
tralise ownership rights, it has every
right to do that. We shall support
the Central Government. But, then,
NTC must pay to the State Govern-
ment whatever may be the invest-
ment made by the State Government.
It is only by accepting these liabilities
that the workens’ other liabilities can
be met. It is from that point of view,
these amendments to clause 5 are
moved.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Mr. Deputy-Speaker, Sir,
judging from the long circular turn
taken by Mr. Stephen a little while
ago, it appears that the apprehension
that I had expressed while speaking
on the First Reading of the Bill is
right. Some hon. Members who have
spoken so vociferously from the other
side would not even vote as they have
spoken.

SHRI C. M. STEPHEN: We are
not going to vote for the clauses
against which you spoke.

SHRI ERASMO DE SEQUEIRA:
We were all talking of a principle.
That is the principle on which this
Bill, if I may say so, has got stuck.
I am sorry to say, Sir, that those who
started vociferously supporting that
principle have now conveniently
withdrawn without that principle be-
ing accepted by Government.  The
principle that I am talking about is
the one which should be accepted in
this House and in this country, here
and now, that if Government takes
over any enterprise, then whatever
it may be with respect to that enter-
prise, it must ensure that whatever
is due to the workmen from that en-
terprise, whether before the take-over
or after the take-over, is paid to the

workmen. This, Sir, is a matter of
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W
wages which the workmen earned,
wages which were not paid to them.
This is a matter of dearness allow-
ance earned through labour. This is
a matter of provident fund on which
they made contributions and in which
they are entitled to employers’ con-
tributions. = Whatever |Government
may have to say with respect to com-
pensation, Government, to my mind,
it it is serious, about the kind of
society that it says it wants to build,
cannot come before this House and
say that ‘we are not prepared to ac-
cept this responsibility’.

The men that we are talking about,
the workmen that we are talking
about are the workmen who have
worked in these mills and who after
the take-over have worked with the
Government to rebuild them. and
these are the worlgnen who, today,
are being thrown to the wolves by this
Government.

It is not, as Mr. Stephen says, a
matter of few lakhs. It is a matter
of several croreg of rupees which, in
spite of the amendments that are go-
ing to be moved by the hon. Minister,
the workmen are not going to receive.

Sir, several amendments have been
moved in the Schedule in regard to
the priorities, for instance, which
will, T agree, result in the workmen
receiving more than what they would
have received at the time this Bill
came before the House. But, that is
not what I am talking about. I am
talking about the principle. If a
man has worked and he has earned
what is due to him, and if the Gov-
ernment is tgking over that institu-
tion and using those very same work-
men to rebuild jt, to run it, how can
it possibly expeet any cooperation if
it does not assume responsibility for
what is due to them? This Govern-
ment which is prepared to pay Rs. 40
crores for buildings which are over
50 years old apd machinery that is
oyer 80 years old and for what kind
of junk that is left, we do not know,
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is stepping back to pay Rs. 3—B
crores which have been earned by
the workmen, then, I ask, is this the
way they are going to hatao garibi?

That is why I have moved amend-
ment No. 180, which is the same as
that of Mr. Sathe’s No. 110, which
has been moved before the House.
My amendment merely says this, that
with respect to the wages, salaries
and other dues of employees of the
sick textile mills, whether before take-
over or after take-over or whenever,
it is this Government which must ac-
cept the full, complete and total res-
ponsibility because these workmen are
today its own workmen and it is with
these workmen that they must rebuild
the textile mills and run them so that
they do not become a drain on the
public exchequer and the people of
India. I know, the Minister has been
moving in the same direction and it
pains me that Government cannot
accept this principle because if they
cannot accept this principle now, then,
how does it ever expect any of its
labour laws to be respected? If Gov-
ernment itself practices one thing and
preaches another, even with respect
to the welfare of workmen, then,
where are we going?

This is why I would like to press
this amendment and 1 would again
request Government to realise that
this is a matter of basic principle
and they must look into it.

*SHRI S. A. MURUGANANTHAM
(Tirunelveli): Mr. Deputy Speaker,
Sir, Shrimati Roza Deshpande hag
spoken in great detail about my Am-
endments 93 to 87 to Clause 5. Ag
she has covered all the importan
points, I do not want to repest them
again.

I will gefer only to my Amendments
185 and 136 to Clauge 8. I wounld ip
particular lay emphasis on my Am-
endment 135 to Clause D and yopl
no doubt Jike to press foy ite |

“*The Original speech was delivered in Tamil.
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ance by the Government. This am-
endment No. 135 reads as follows:

“Page 5—after line 3, insert—

All amounts paid to these under-
takings as fixed deposits by indivi-
duals in respect of any period prior
to the take-over by the Central
Government.”

Sir, I regret to point out that no pro-
tection has been given to the peo-
ple who have put their hard-earned
savings in these undertakings in the
form of fixed deposits. These are not
small pan-shop keepers but also
small tea-shop keepers. Besides these
people, the retired Government ser-
vants belonging to lower middle class
have also invested their Provident
Fund amounts in these undertakings
in the form of fixed deposits. I also
understand that charitable institutions
also have put their money in fixed
deposits with these undertakings.
Sir, in some undertakings, even the
Provident Fund amounts of the work-
ers have been invested in fixed depo-
sits. Here, I can quote the example
of Lakshmi Mill, Murugan Mill and
Bhavani Mill in Tamil Nadu which
have got huge amounts in the shape
of fixed deposits from these poor peo-
ple. Sir, I would like to plead with
the hon. Minister that these poor peo-
ple should not be made to suffer be-
cause of some deficiency in the legis-
lation that we are considering now.
Sir, these poor people cannot also
afford to go to courts of law for claim-
ing their legitimate dues. Neither
they have resources 4o -face -long-
drawn litigation nor people who
would take up their legitimate cause
without taxing them unnecessarily.
It is the bounden duty of the Central
Government to give full statutory
protection to these poor people and
ensure repayment of their fixed de-
posit amounts "The hon. Minister
should afcept iy amendment to

Clause 5 and thus give statutory sup-
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port to these po.. people who have
put their life’s savings in fixed depo-
sits with these un- ortakings. I wolud
like to press for my amendment for
the acceptance of the Government.

Sir, Schedule I of the Bill envi-
sages the nationalisation of 103 six
textile mills in the country. While
welcoming this, I would like to point
that there are many more textile
mills which are sick and on the verge
of closure. This is definitely going
to end in the unemployment of thou-
sands of workers. I would in parti-
cular refer to Vallajabad Textile Mill
in Tamil Nadu, which should have
been taken over by the Government.
I would appeal to the hon. Minister
that he should bestow his personal
attention in this case and ensure im-
mediate nationalisation of this Val-
lajabad Mill in Tamil Nadu with a
view to saving thousands of workers
from the scourge of unemployment.

16.20 hrs.
[SHRI ISHAQUE SAMBHALI in the Chair]

SHRI B. P. MAURYA: I will not
repeat all those arguments I advanc-
ed at the time of replying to the
debate, but would specifically stick
to the main issues. Again I would
like to remind the House about the
setup contemplated in this Bill. The
entire period of management is
divided into two: pre-takeover period
and post-takeover period. The entire
Bill is based upon this division of the
period. In all humility, I would sub-
mit that we have to enact this Bill
in such a way that this system is not
disturbed, I can understand the agony
of hon. members, specially of those
who had been arguing for the payment
of the dues of the workers during the
pre-takeover period. I would like to
take it up first, because most of the
hon. members who *pressed their am-
endments have Peen arguing that the
responsibility for payment of the
dues of the workers during - the
pre-takeover period should be
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assumed by Government
the National Textile Corporation.
So far as the workers are con-
cerned, their wages, salaries and other
dues, as I submitted in the beginning.
can be divided into pre-takeover and
posi-takeover period. The Government
have owned and accepted almost all
the dues of the workers of the post
management period.

SHRI ERASMO DE SEQUEIRA:
Even after the takeover, you do not
want to pay “all”.

SHRI B. P. MAURYA: I have sub-
mitted almost all. Hon. Members have
been agitating on three points; i.e.
the benefit of service including pen-
sion, gratuity and provident fund. So
far as pension and gratuity benefits
are concerned as I made it clear even
at the beginning, these benefits are
linked with the entire period of ser-
vice, whether it is pre-takeover or
post take over; the benefit will go
to the workers. They will not suffer.

through

At the time of replying to the de-
bate also I submitted that I can un-
derstand the agony of the hon. Mem-
bers that in spite of the fact that 50
per cent of the Provident fund was
deducted from the hard earned money
of the workers. Provident fund, ac-
cording to legal interpretation, is
not a due it was an amount which
was deducted from the salary of the
workers. What was supposed to be
deposited in the Fund A/C unfortu-
nately in some cases it is not done.
There is no doubt that quite a big
amount comes in the category of pro-
vident fund. We have moved an am-
endment to schedule 2 part (b) con-
cerning the pre-takeover period,
workers wages and dues; they were
put in category 4 while the secured
loans were put in category 3. On
the persuasion of hon. Members be-
longing to the Congress side as well
as the Opposition side, Government
agreed that the workers wages and
dues should be shifted to category 3
from 4. In category 3 secured loans
were put. They are being shifted from
category 3 to category 4. Because of
the change in the category, the major
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amount of the provident fund shall be
met. We shall see how best the Gov-
ernment could do to meet the general
demand of provident fund, whatever
is left behind.

SHRI RAJA KULKARNI: Unit by
Unit.

SHRI B. P. MAURYA: I can under-
stand the agony of Shri Raja Kulkarnj
There are certain sick mills for which
the amount fixed is only Rs. 1,000/-
In some cases a major portion of the
provident fund will be met. But in
a particular or specific cases wherein
the amount is only Rs. 1000 or so, the
workers will definitely be suffering on
the provident fund account. As I
said, we will see how best we can
meet the situation.

About the pre-take ower period,
because of the change in the cate-
gory, a major portion of the dues of
the workers will be met. I would like
to apologise to Shri Banerjee, Shri-
mati Parvathi Krishnan, Shrimati
Roza Deshpande, Shri Ramsinghbhai
and others who had been arguing
very hard for their amendments that
irrespective of the period of pre-take
over or post-takeover, the dues of
the workers should be owned by the
Government, it ig not possible. The
very moment any of the dues of the
pre-takeover period is entertained
by the Government, it will be declar-
ed discriminatory. If we choose one
of the liabilities of the pre-takeover
period. definitely it becomes discri-
minatory.

So far as amendment No. 103 mov-
ed by Shri Sezhiyan is concerned,
even if this amendment is accepted,
there will not be any change in the
amount. At present, whatever loans
and advances concern the post-taxs
over period, they are put in Schedule
II. category I. Under clauses 21 and
27, whatever portion of these dues
are not met, on the report of the
Commissioner of Payment, the rest of
the amount will be the liability of
the Government. If this amendment is
accepted there will be no difference
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$0 far as the amount is concerned.
So far as the security of these loans
and advances ware concerned. they
are fully secured. The only difficulty
is, at present the Tamilnadu Govern-
ment or the State Textile Corporation
have to go and put their claims be-
fore the Commissioner of Payrhents
and whatever amount is not met and
is reported to the Government, that
will .be met by the Government. 1
would like to express my difficulty
in accepting this amendment. Basi-
cally it is not going to make any
difference in the amount.

Shri Xachwai and other hon. Mem-
bers have made complkints about cer-
tain units and -certain mills. I may
assure them that we will see that
those complaints are met to the best
of our ability.

Then I come to Maharashtra. Here
the dues are either that of the work-
ers of the State Textile Corporation.
If they -relate to the pre-take over
period, I am sorry we cannot accept
them.

SHRI RAJA KULKARNI: You are
reaping the fruits.

SHRI B. P. MAURYA: The pre-
take over liability may be concerning,
the wages or salary of the workers
or loans of the State or the State
Textile Corporation or institutions or
individuals. Irrespective of the party,
we cannot afford to choose any of
the liabilities and leave the others.

SHRI ERASMO DE SEQUERIA:
This is one point of view which you
have axpressed. What I am syggest-
inf is that you accept the lighility
of .all pre-take over dueg of the wor-
kers .as .a :pocial ohligation, and gay
so while aceepting it. Then, no court
ig -going to strike it down.

-SHRI B. P. MAURYA: These lia-
bilities may be Jf any character but
it they relate 1o ‘the pre-take -over
‘period they cannot :be chosen. It it is
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done, it will be declared as discrimi-
natory. Because of this reason one of
the amendments pressed by the hon.
Members can be accepted.

g W werw s,
areTa e A & w2 arfue
T A F AT AT I FY WG G
T gfewa g dfsr S R
WY ¥ | g9 7 AwR @ §, e
9T 30~40 TG TIFT AT & IT F7 74T
G, ag AgE! w1 Gar &, A fF el
&5 o1 a1 faeft s w1 7

SHRIMATI PARVATHI KRISH-
NAN: I would like to seek a clarifi-
cation on amendment No 135. Why
is it that he cannot make it explicit
about awards of industrial tribunals?
Why should the workers suffer?

SHRI RAJA KULKARNI: Ouyt of
the 22 mills in Maharashtra, one is
run by the National Textile Corpora-
tion. Al the other 21 are run by the
Maharashtra State Textile Corpora-
tion. All those 20 mills have now
started making profits. Even the
India United Mills, which is the big-
gest of-all of the 103 mills, made a
profit in 1973-74. The State Textile
Corporation with the coeperation of
the workers has been able to achieve
this position. The Corporation has
given an assurance to the workers
that the cut in their dearness allow-
ance will be restored. That pledge
has to be honoured.

Let him give an assurance that, as
a.social obligation, whatever commit-
ment the State Textile Corporations
have made to the workers in the pre-
takeover period will :be -honoured.

Ao dto i :  sfrr, st
FEqTT St} AW Ig A9 FR wAl
| 5 X 103 @ & dxao 7 gt
w AW, ¥ g wenr fret #Y
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AJT O THEIH §~37  F1 HAT §
& F T Fqqd , A1 TAY T GFA,
qq ¥ HEAWT AFT SH gEEAmH| T
HTETA FT ®T FIW F30 |

So far ag Shrimati Parvathi Kri-
shnan’s amendment No 195 is con-
cerned, the same difficulty comes. We
cannot choose any of the liabilities
from out of the pre-takeover period.
Then, it may declared as discrimina-
tory, That i the only difficulty.

SHRI ERASMO DE SEQUERIA:
Sir, I want to make a submission....

anafa wRE : w9 FE @I
9 qF F—N T W @& E,
¥ 3@ @ g 5 Fvaw & o= awt
£ smax foie fear W@ 0 9w
AR FEAIFZID G |

SHRI ERASMO DE SEQUERIA:
He has raised a new point. He says
that the only difficulty that comes in
the way of the Government is the
fact thtat, if they accept one pre-take-
over liability, it will be considered
discriminatory if they do not accept
the others. If they provide in the
Bill that only the dues of the workers
will be accepted from the pre-take-
over period and further if they say
in the Bill that this provision is be-
ing accepted purely as g social res-
ponsibility, the difficulty that he is
talking of should not arise.

SHRI B. P. MAURYA: All these
arguments were advanced. My con-
sidereq view is that, irrespective of
the category of the dues of pre-take-
over period, if out of them any one
is taken and accepted us the liability
to be met by the Government, then
it may be declared discriminatory by
the court.

wmafe wgve : wa § ¢7 wivedy
N Az & fod Aww g

ft gEA A wBAT : AR wEEA
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SHRI B. P. MAURYA: I may be
allowed to withdraw by amendment
No. 227.

ot wgvem 97 § agv s faegy
FE & ARAAYE T 9 FTE
sHSHE Fr 227 faagr st aEat
4T "9 AT g & |

W gfrgemmen ¥ 8
o g @ e #1 fazgr 7374 Y g9M9a
R S o

Amendment No. 227 was, by leave
withdrawn.

PROF. MADHU DANDAVATE: 1
want a clarification, Sir. Is the am-
end ment withdrawn or Las the Gov-
ernment withdrawn itself?

MR. CHAIRMAN: Now, I will put
the amendments to vote.

SHR1I ERASMA DE SEQUERIA:
On .amendment No. 233 | have a point
of order.

ot WP tw@ ¥ admaE
TEZ 716 FTET HY o rafs AT &
faa @ fear |

SHRI ERASMO DE SEQUEIRA:
As a genetal proposition, J believe it:
is accepted that any lability provi-
ded in a law is a liability enfor-
ceable with respect to the person who
accepts that liability in law. By vir-
tue of thig umendnent, the efTect will
be .that (the - liability that .is provided
shal] cnly be enforceable when en-

forcemerit is specisfically provided
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for. Therefore., if you move his
amendment to this clause, my submis-
sion js ......

MR CHAIRMAN: Let me know
your point of order...... (Interrup-
tions) .

SHRI M. C. DAGA (Pali): Is it
a point of order?

SHRI VAYALAR:' RAVI: We op-
pose the proposed amendment which
is frivolous and meaningless.

SHRI ERASMO DE SEQUEIRA:
My submission is that if you move
this amendment to this [sub-clause,
the result will be that any liability
that might have been provided for
elsewhere in the Bill shall become un-
enforceable.

Therefore, this amendment is not
admissible.

SHRI SYAMNANDAN MISHRA
(Begusarai): Frivolous.

MR CHAIRMAN: It is not a point
of order.... (Interruptions) .

I will now put the Government
amendments to vote.

‘Now, the question is:
Page 5,
line 28, after “1972", Insert—
“and includeg the West Bengal
State Textile Corporation Limi-
ted which hag advanced amounts

to sick textile undertakings in
the State.” (53)

Page 4, —

for the marginal heading to
clause 5, substitute —

“Owner to be liable for certain
prior liabilities.” (117). -

Page 4. line 37,—

for “Every liability” substitute—
. “Every lability, other than the
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liability  specifieq in sub.section
(2)” (118)

Page 4, Lne 41,—

for “Provided that any liability
substitute— J

“(2) Any Dability” (119) .
Page 5, lines 4 and 5,—

for “be the liability of the Na-
tional Textile Corporation and shall
be discharged by that Corporation”.

substitute—

“be the liability of the Central
Government and shall be dischar-
ged, for and on behalf to that Gov-
ernment, by the National Textile
Corporation” (120)

Page 5, line 8,—

for “(2)” substitute “(3)” (121)
Page 5, line 16,—

after ‘“claim or dispute” insert—
“, in relation to any matter not re-
ferred to in sub-section (2)”, (122)

Page 5, —
for lines 9 to 13 substitute—

“(a) save as otherwise expres-
sly provided in this section or
in any other section of this Act,
no liability, other than the liabil-
ity specified in sub-section (2),
in relation to a sick textile
undertaking in respect of any
period prior to the appointed day,
shall be enforceable against the
Central Government or the Na-
tional Textile Corporation.” (233)

The motion was adopted.

MR. CHAIRMAN: Now, I will put
the other amendments to vote.

SHRI S. M. BANERJEE: My am-
endment No. 77 may be put separate-
1. '
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SHRI HUKAM CHAND KACH-
WAIL: My amendments also — Nos.
85, 86 and 87 to be put separately.

o g0 QAo ANt : warafy Y,
AU FATT AT, *7 TAT J (G777 |

Nl gwq AT wS 1T ;. FY qarafy
T, FATIT THAT, 85, 86, 87 HAT ¥
fod ard

MR. CHAIRMAN: I am putting am-
endments Nos, 76, 83, 84, 90 91, 93, 94,
95, 103, 109, 111, 131, 132, 133,
135, 138, 139, 140, 141, 142, 143,
146, 147, 172, 173, 183, 184, 195,
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The amendments were put and ne-
]
ot gow & wgE@: qawhy
169 &1 Ferw & faar s
qamata wgRy : ag g9 &Y gav
I now put amendmen No. 77 by Shri
Banerjee to vote.

The question is:
Page 5, line 2,— !

after “in respect of any period”
insert “prior to and” (77)

and 196 to the vote of the House. The Lok Sabha divided: Y
Division No 4] AYES [16.51 hrs.
Banerjee, Shri S. M. Krishnan, Shri E. R. X
Bhattacharyya, Shri S. P. Krishnan, Shrimati Parvathi Y
Dandavate, Prof. Madhu o Mavalankar, Shri P. G. e
Dutta, Shri Biren " Mishra, Shri Shyamnandan -

Gowder, Shri J. Matha
Huda, Shri Nooru]
Joshi, Shri Jagannathrao "
Kachwai, Shri Hukam Chand
Krishna Kumari, Shrimati

" .
Aga, Shri Syed Ahmed v 4
Ansari, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Babunath Singh, Shri
Banamali Babu, Shri
Barupal, Shri' Panna Lal
Basumatari, Shri D,
Besra, Shri S. C.
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Buta Singh, Shri
Chhotey Lal, Shrl ' ?
Daga, Shri. M, C. 1

-—

NOES

Misra, Shri Janeshwar
Mohanty, Shri Surendra
Muruganantham, Shri S. A. .
Saha, Shri Gadadhar N

Sequeira, Shri Erasmo de :

Dalbir Singh, Shri T
Damani, Shri S, R. T |
*Deshpande, Shrimati Roza .

Dhamankar, Shri T
Dixit, Shri G. C. e,
Dumada, Shri L. K. T
Dwivedi, Shri Nageshwar 2
Gandhi, Shrimati Indira -
Tanesh, Shri K. R. N
Gangadeb, Shri P. 5
Gokhale, Shri H. R. A
Gopal, Shri K. Y

Goswami, Shri Dinesh Chandra E
Ishaque, Shri A. K. M.

*Wrongly voted for NOES,
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NOES

Jamilurachman, Shri Md.
Kailas, Dr.

Kale, Shri ;

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Lakshmikanthamma, Shrimati T.
Mahajan, Shri Vikram
Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Maurya, $hri B. P.

Mishra, Shri Bibhuti

Murmu, Shri Yogesh Chandra
Negi, Shri Pratap Singh
Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandit, Shri S. T.

Patel, Shri Natwarlal
Patnaik, Shri J. B.

Peje, Shri S. L.

Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.

Ram Dayal, Shri

Ram Sewak, Ch.

MR. CHAIRMAN: The result *of
the division is:
Ayes: 18; Noes: 77

The motion was negatived

MR. CHAIRMAN: How, I will put
amendments Nos, 85, 86 and 87 moved
by Shri Hukam Chand Kachwai to the
vote of the House.

Amendments Nos, 85 g0 87 were put
and negatved. S

MR. CHAIRMAN: Noy, I will put
amendment No. 110 moved by Shri

Ram Swarup, Shri

Rao, Shrimati B. Radhabaj A.
Rathia, Shri Umed 8ingh
Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri P. Narasimha
Rohatgi, Shrimatj Sushila
Roy, Shri Bishwanath

Saini, Shri Mulki Raj
Samanta, Shri S. C.
Sarkar, Shri Sakti Kumar
Satish Chandra, Shri
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Shastri, Shri Sheopujan
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Tombi Singh, Shri N.
Yadav, Shri D. P.

Erasmo de Sequeira ip the vote of the
House.

Amendment No. 110 was put and
negatived.

MR. CHAIRMAN: The question is:

“That Clause 5, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 5, as amended, was gdded to the
Bill, ’

*The following members
AYES: Shrimati Roza Deshpande,
NOES: shri K. Chikkalingaiah.

also re corded their votes;

'
s

=
-n
.

-
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ments No. 54, 55, 36 and 123 of the
Government.

SHRI B, P. MAURYA: J beg to
move; .

Page 5,

line 30. omit “as many”. (54)

Pages 5 and 6,

line 45, and line 1 respectively

for “liabilities of the National
Textile Corparation, referred
to in” substitute “liabilities
required to be discharged by

the National Textile Corpora-
tion under”. (55).

Page 6,
lines 3 to 5, for ‘“become, on
and from the date of such transfer,
the liabilities of the Subsidiary
Textile Corporation and shall be
discharged”, substitute “be dis-
charged, on and from the date of
such transfer”. 56).
Page 6, line 1,—
for “the proviso to sub-section
(1)” substitute  ‘“sub-section
(2)" (123).

MR. CHAIRMAN: The question is:
‘Page 5,
line 30, omit “as many”. (54).
‘Pages 5 and 6,
line 45, and line 1 respectively.

for “liabilities of the National

Textile Corporation, referred to
in” substitute “liabilities required
to be discharged by the National
Textile Corporation under”.’ (55)

‘Page 6,

lines 3 to 5, for “become, on
and from the date of such trans-
fer, the liabilities of the Subsidi-
ary Textile Corporation and shall
be discharged”, substitute “be-
discharged, on and from the date
of such tr_ansfer”.' (56).
‘Page 6, line 1,—

for “the proviso to sub-
section (1)” substitute “sub-
section (2)” ' (1238)

The motion was adopted.

tion) Bill
MR, CHAIRMAN: The question is:

“That clause 6, as amended, stand
part of the Bill”.

The motion was adopted.

Clause 6, as amended, was added to

the Bill.

Clause 7—(Shares to be issued by the
N.T.C. for the value of the assets

transferred to it by the Central
Government.)

MR. CHAIRMAN: Now. we take up

Clause 7. There are amendments.

Are you moving?
SHRI B. P. MAURYA: I beg to

move:

Page 6, line 23,—
for  “discharged”  substitute
“taken over”. (124).

Page 6, line 26,
for “discharged” substitute
“taken over”, (125).
MR. CHAIRMAN: The question is:

Page 6, line 23,—
for  “discharged”  substitute
“taken over”. (124).

Page 6, line 26,—

for  ‘“discharged” substitute
‘“taken over”. (125).

The motion was adopted.

MR. CHAIRMAN: The question is:

“That Clause 7, as amended,
stand part of the bill”.

The motion was adopted.

Clause 7, ag amended, was added to

the Bill.
Clause 8—(Payment of amount to

owners of Sick textile undertakings).

MR. CHAIRMAN: Now we take

up clause 8. There is an amendment.

SHRI B. P. MAURYA: 1 beg to

move:

Page 6,

line 34, for “vesting in i,
under sub-section (1) of section
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3, of”’, substitute “transfer to,
and vesting in it, under sub-
section (1) of section 3 of such
textile undertaking and”. 57).

MR. CHAIRMAN: The question is:
‘Page 6,
line 34, for ‘“vesting in |it,
under sub-section (1) of section
3, of”’, substitute “transfer to,
and vesting in it, under sub-
section (1) of section 3 of such
textile undertaking and”.’ (57).

The motion was adopted.

MR. CHAIRMAN: The question is:

“That Clause 8, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 8, as amended was added to
the Bill.

9— (Payment of further

Clause
amount).

MR. CHAIRMAN: Now we take
up Clause 9. There are amendments.
Shri Ramavatar Shastri and Shri
Madhukar are not here. Shri D. K.
Panda is not here. Shri Ravi is not
moving his amendment.

SHRI B. P. MAURYA: 1 beg to
move:
Page 6,

in line 45, for “this Act receives
the assent of the President”, sub-
stitute ‘“the Ordinance was pro-
mulgated”. (58).
Page 7,—

in line 6, for “this Act receives
the assent of the President”. sub-
stitute ‘““‘the Ordinance was pro-
mulgated”. (59).

SHRI S. M. BANERJEE rose—

PROF. MADHU DANDAVATE: He
is referring to the amendments which
were submitted.

17.00 hrs.

MR. CHAIRMAN: I would now
put Amendment Nos. 58 and 59, to
Clause 9 moved by Government to
the vote of the House.

AGRAHAYANA 20, 1896 (SAKA)

(Nationalisa- 284
tion) Bill
The question is:
‘Page 6,
in line 43, for “this Act receives
thg a sent of the President”, sub-
stitute “the Ordinance was pro-
mulgated”.’ (58).
‘Page 17,
in line 5, for “this Act receives
the assent of the President”, sub-
stitute “the Ordinance was pro-
mulgated”.” (59).
The motion was adopted.

MR. CHAIRMAN: The question is:

“That Clause 9, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 9, as amended, was added to
the Bill.

Clause 10— (Accounts to the ren-
dered by the owners of Sick textile
undertakings).

MR. CHAIRMAN: We now take up
Clause 10.

SHRI B. P. MAURYA:
to move:
Page 17,
in line 18, for “this Act receives
the assent of the President”, sub-
stitute “the Ordinance was pro-
mulgated”.” (60).
Page 7,—
in lines 22-23, for “this Act re-
ceives the assent of the Presi-
dent”, substitute “the Ordinance
was promulgated”.’ (61).

MR. CHAIRMAN: I will now put
amendments 60 and 61, to Clause 10,
to the vote of the House. The ques-
tion is:

Sir, I beg

‘Page 7,—

in line 18, for “this Act receives
the assent of the President”, sub-
stitute ‘“the Ordinance was pro-
mulgated”.’ (60).
‘Page 7,—

in lines 22-23, for “this Act re-
ceives the assent of the President’,
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substitute ‘“the Ordinance was
promulgated”.’ (61).

The motion was adopted.
MR. CHAIRMAN: The question

is:

“That Clause 10, as
stand part of the Bill”,
The motion was adopted.
Clause 10, as amended, was added to
the Bill.

MR. CHAIRMAN: We will now
take up Clause 11. There are no am-
endments. The question is:

“That Clause 11 stand part of the

Bill”.

The motion was adopted.
Clause 11 was added to the Bill.
MR. CHAIRMAN: We will now

take up Clauses 12 and 13. There
are no amendments. The question
is:
“That Clauses 12 and 13 stand
part of the Bill”.

The motion was adopted.
Clauses 12 and 13 were added to the
Bill.

Clause 14— (Employment of certain
employees to continue).

MR. CHAIRMAN: We will now
take up Clause 14.

SHRI B. P. MAURYA: Sir, I beg
to move:

Page 9,
in line 17, after “conditions”
insert ‘“of employment”. (62).

Page 9, line 38—

for “National Textile Corpora-
tion” substitute “Central Govern-

amended,

ment”. (126).
Page 8, line 35—
for “in the employment of”

substitute “employed in”. (216).
Page 9, line 6,—

for “in the employument of”
substitute “employed in”. (217).
Page 9, line 27,—

jor “employee of’ substitute—
“person employed in”. (218).

DECEMBER 11, 1974

(Nationalisa- 286
tion) Bill

Page 9, lines 35 and 36—

for “payment by way of gra-
tuity or retirement benefits or for
any leave not availed of, or any
other benefits,”
substitute—

‘“arrears of salary or wages or
any payment for any leave not
availed of or other payment, not
being payment by way of gra-
tuity or pension,” (228).

SHRI HUKAM CHAND KACHWALI:
Sir, I beg to move:

Page 8, line 36,—

for “become” substitute “be
deemed to be”. (88).

Page 8, line 36,—

omit “, on and from the appoint-
ed day,” (89).

SHRIMATI ROZA DESHPANDE:
Sir, I beg to move:

Page 9,—

for lines 32 to 40, substitute—
“(4) Where arrear contribu-

tions towards provident fund and
ESIC or payment by way of any
leave not availeq of, or any other
benefits and dueg are due to any
person or persons, under the
terms of any contract or other-
wise, relating to the period prior
to the take over of management,
such arrears or payments shall
have prior claim on and before
the payment of amount to owners
of sick textile undertakings in
terms of sections 8 and 9 and the
First Schedule.” (96)

SHRI M. C. DAGA: Sir, I beg to
move:
Page 9,— .
after line 3, insert—

“(1A) Every person who is and
has been a workman within the
meaning of the Industrial Dis-
pute Act, 1947 before the ap-
pointeq day (31-10-1872) in res-
pect of Sick Textile Undertak-
ings (Taking over of Manage-
ment) Act, 1972, (72 of 1872) the
Management of which could not
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be taken over by the Central
Government by reason of any
decree, order or injunction of any
court shall become on and from
the appointed day (31-10-1972) an
employee of the National Textile
Corporation and shall hold office
or service in the National Textile
Corporation, with the same rights
and privileges as to pension, gra-
tuity and other matters as would
have been admissible to him
though the services of such em-
ployee become terminated or dis-
missed by the Management after
the appointeq day (31-10-1972)
of the Sick Textile Undertakings
(Taking over of Management)
Act, 1972, (72 of 1972) except on
grounds of criminal conviction.”
(105)

SHRI HUKAM CHAND KACHWALIL:
Sir, I beg to move:

Page 8, line 38,—
after “gratuity” insert—
“ provident fund”, (153).
SHRI ERASMO DE SEQUEIRA:
I move:
Page 9, line 3,—
add at the end—

“And any claim arising out of
such right or privilege shall be
enforceable against the National
Textile Corporation,” (185)

SHRI RAM SINGH BHAL: 1 move:
Page 9, lines 35 and 36,—

for “payment by way of gratuity
or retirement benefits or for any

leave not availed of, or any other
benefits,” substitute—

“arrears of salary or wages or
bonus or any payment for any
leave not availed of or other
payment, not being payment by
way of gratuity or pensions,”
(228)
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DECEMBER 11, 1974 (Nationalisa-
' tion) Bill
[Shri Moo] Chand Daga] LERLER SRR Gl R R E

Page 9,—

9T | T
after line 3, insert—

¥ 9g qAT guT & W)X gT Ww

“(1A) Every person who is -
F1 Q¥ Fgat § fr N {efgam feqagey

and has been a workman within

the meaning of the Industrial 5 - m T 8
Dispute Act, 1947 before the q\i? ¥ 7T .q ) E‘l‘r il
appointed day (31-10-1972) in M1 A @ F ww Pag W o T
respect of Sick Textile Under- & O F&

takings (Taking over of Manage-
ment) Act, 1972 (72 of 1972) the
Management of which could not
be taken over by the Central
Government by reason of any
decree, order or injunction of
any court shall become or and
from the appointeq day (31-10-
1972) an employee of the Nation-
al Textile Corporation and shall
hold office or service in the Na-

SHRI S. M, BANERJEE: 1 have
two amendments—215 and 174

MR, CHAIRMAN: Are you moving
amendment No. 215 also?

SHRI S. M. BANERJEE: Yes, Sir.

I beg to move:
“That the Attorney-General of

tional Textile Corporation, with
the same rights and privilege as
to pension, gratuity ang other
matters as would have been ad-
missible to him though the ser-
vices of such employee become
terminated or dismissed by the

India be requested to address the
House and clarify whether the
words “and other matters” in
clause No. 14(1) of the Sick Tex-
tile Undertakings (Nationalisation)
Bil§ 1974 include provident fund
also.” (215)

Management after the appointed
day (31-10-1972) of the Sick
Textile TUndertakings (Taking
over of Management) Act, 1972,
(72 of 1972) except on grounds
of criminal conviction.”

W F A H gg W foan v afe 7
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& forat srma 5@ @ 3 ) e
21 D fgaw feqaem T & Ay —
S o & hforg i 3w :::9 ::;aker in the Chair)

; 7.
;,;g* ;r:’ f;, 8 i ‘ﬂmém ggqu; WELCOME g;) gggxf MINISTER
AT §, IR 20 7 1 e fan ‘

N L. . MR. SPEAKER: Hon. Members, it
FYE FTEHAGT AT HT | IWF AR A7 is a great pleasure and honour for

This is consequential. My amendment
No. 174 says:

“Page 8, line 38, after “gratuity”
insert “provident fund”.

All of us have requested the Minister
that provident fung should be inclu-
ded, Today the provident fund arrears
from the employers runs to the tune
of Rs. 22 crores, Textile millg are the
largest in this. They have not paid
the workers provident fund at all, I
can quote several instances from my
own constituency—Kanpur—where the
Lakshmi Rattan Cotton Mill has not
paid a copper, Many mills have not
paid. So, I request the Minister to
kindly accept this amendment.



